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SHRI VIDYA CHARAN SHUKLA :
Sir, if you wish to have a detailed state-
ment, you may hold it over now and take
it up later on. Unfortunately, I do not
have detailed information with me at
present. If you want a detailed consi-
dered statement about expenditure, you
may hold it over.

MR. DEPUTY-SPEAKER : Perhaps,
you are right that no expenditure is
incurred and therefore, no financial memo-
randum is required. But, then, the House
must be satisfied.

SHRI VIDYA CHARAN SHUKLA :
1 have no objection to holding it over.

MR. DEPUTY-SPEAKER : The rule
Is very categorical. So, he may come
forward with a statement later on. We
will hold this over and take up the next
item now.

14.53 brs.

INDIAN COINAGE (AMENDMENT)
BILL

MR. DEPUTY-SPEAKER : The
House will now take up the consideration
of the Indian Coinage (Amendment) Bill.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAGA-
NNATH PAHADIA) : I beg to move :

“That the Bill further to amend the
Indian Coinage Act, 3906 be taken into
consideration

While moving that the Bill further to
amend the Indian Coinsge Act 1906 be
taken into consideration. I would like to
make a few observations.

Under section 6 of the Indian Coinage
Act, 1906, the Central Government have
power to mint coins of such denominations
not higher than one rupee as that Govern-
ment may by notification in the Official
Gazette, determine.  This provision, under
which the highest denomination in
in which a coin can be issued is a rupee,
merits revision in light of the present day
conditions. ln order to enable issue of
coins, and particularly special commemo-
pative soips, of degominations higher thag
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one rupee in silver or other appropriate
alloy, it is proposed to amend the Act
suitably so as to take power to mint coins
of such denominations not higher than
one hundred rupees. The Bill secks to
achieve this object. The review of this
matter became necessary following the
consideration of a suggestion by the FAO
of the United Nations for the issue of a
special commemorative coin in 1968 with a
face value equivalent to between half
dollar and two dollars, if possible. The
FAOQ invited the Govenment of India to
participate in an international issue of
commemorative coins with legal tender
in 1968 in a new action of international
goodwill to tackle world food and agri-
cultural problems.

. The FAO coin plan aims to maintain
public interest in a concrete way in the
growing world food crisis. The coin issue
is intended to serve three purposes: firstly,
it would provide a common wmedium
through which all Governments can
demonstrate their intention of facing up to
the world food and development challange;
secondly, it would help bring home this
challange in the most concrete way possi~
ble through objects handled everyday in
pockets and handbag; and thirdly, with the
recent big increase in coin collecting in the
more prosperous countries it would pro-
vide a usfull addition to the flow of deve-
lopment assistance through national and
international channals.

Considering that the issuc of a comme-
morative coin as suggested by FAO would
highlight the theme of agriculture and the
food problem, it is proposed to participate
in the FAO coin issue in 1968. Such parti-
cipation would also result in some foreign
exchange earning by sale of the special
commemorative coins abroad. The ex-
penditure in regard to the issue of the
coins would be more than covered by the
sale of coins, both in India and abroad.

For obvious reasons, a commemorative
coin has to be different from the existing
coinage. It is also of advantage if it is of
higber value than the normal coins since
such a coin is likely to comand a better
sale price abroad. It will also be possible to
make attractive coins using silver, which is
available in the country for such comme-
morative coins. For all these reasons it
way felt that power should be takeg 1g
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fssue coins of a higher face value than a
rupee.

The FAO coin, which we now propose
to issue, would be a ten-rupee silver coin
weighing about 16 grams and having a
diametre of 34 milimetres. It would,
therefore, be larger than the rupee coin
in size. In order that we get attractive
designs for this commemorative coin,
designs have been invited by public ad-
vertisment. The coin proposed to be
issued on 16th October, the day on which
the FAO was founded.

I may mention that several countries
now issue coins, particularly commemo-
rative coins, in higher denominations.

The amendment of the Indian Coinage
Act, as now incorporated in the Bill would
also help in the issue of other commemo-
rative coins, in future. It may be mentioned
that the Government have recently decided
to issue in addition to rupee, fifty paise and
twenty paise coin, a silver coin of the
denomination of rupees ten to commemo-
rate the birth century of Mahatma Gandhi
in October, 1969.

Sir, I commend this Bill to the House.

MR. DEPUTY-SPEAKER : Motion
moved:

“That the Bill further to amend the

Indian Coinage Act, 1906, be taken

into consideration.”

SHRI S. S. KOTHARI (Mandsaur) :
Sir, if the Government intended to please
collectors of coins and children, I think, it
could not have found a better measure be-
cause it appears to me that it is actually
participating in an international exercise in
frivolity. After all, what is the use of
coins in this age ?

The Food and Agriculture Organisation
intends to have an issue of coins of various
countries. The total expenditure involved
for India would be Rs. 1} crores, we are
told by the Government. Assuming that
100 countries participate in it, the total
expenditure would be about Rs. 150 crores
on an average. What is the benefit that
will be provided? This sum probably
could have been far better used for the
alleviation of poverty or for some construc-
tive project.

What I would b
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lly like to emp
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size is that in this age what we need more
than commemorative coins is a curreacy
which is stable. If you examine the value
of the various currencies all over the world,
you will find that most of them have de-
preciated in wvalue, particularly those of
underdeveloped countries which in other
words means that a degree of inflation is
prevading the economies of most of the
developing countries.

MNow, the common excuse we are told,
particularly that is the thesis to which Shri
Asoka Mehta usually subscribes, that we
must learn to live with rising prices, if we
are to have development ; that is, inflation
is a necessary concomitant of development. I
for one do not at all agree with that because
it will be seen that ioflation is the most
insidious form of taxation and it can be
avoided. That can be done provided the
whole development programme is phased
in such a way that the money that is added
to the currency in the country or that is
spent on capital outlay is balanced by an
equivalent amount of goods.

That isa very simple economic fact
which has been ignored. 1 would just
refer to certain statistics. The money sup-
ply, that is, the currency, with public and
bank deposits rose from Rs. 2,020 crores
in 1950-51 to Rs. 4954 crores in 1966-67.
While national income during toat period,
at constant prices, increased by about 60
per cent, the money supply rose by 145
per cent.

15.00 brs.

Then, we have had deficit financing
of about Rs. 2437 crores during the Three
Plan periods and another sum of Rs. 350
crores during 1966-67. Now, this prolifera-
tion of currency or what you call increase
of currency in circulation has not had a
beneficial effect. Actually, the gains have
been corroded by inflation, primarily, be-
cause a part of the money went into ex-
penditure which did not yield goods, which
would have balanced that money, and,
secondly, even with regard to an amount
of mopey that was put in public enter-
prises, that has not yielded commensurate
return either in the form of goods orin
the form of surpluses which could be re-
invested. Therefore, what my feeling is
that we have to aim at growth with stability
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and, for that purpose, the currency supply
or the basic monetary policy of the country
has to be one of restraint.

We have to, even in certain circum-
stances, use deficit financing for certain
purposes. But then it can only have a
limited purpose. For instance, during the
period of the Second Plan, we had some de-
ficit financiog that did not cause rise in prices
because there was sufficient production to
balance it. So, that is a fundamental point
I would like to emphasize.

As regards these movements of issuing
commemorative coins and all that, what I
feel is that, probably, in western countries
with a lot of idle and surplus money and,
perhaps, with a surplus time, they just
conceive of such proposals. What [ am
surprised at is that our officials who go
there simply, blindly, follow such ideas
without considering whether they would be
of any benefit to the community, to the
country or to any people of any country.
1 think, as 1 said earlier, this is just a
participation in an international exercise in
frivolity.

SHRI SEZHIYAN (Kumbakaonam) :
Mr. Deputy-Speaker, Sir, the present Bill
seeks to empower the Government to issue
coins of the value of more than one rupee.
It has been explained in the Objects and
Reasons of the Bill that they want to issue
commemorative coins in 1968 with F. A. O.
insertion.

Here, we should see how far the pro-
visions of the parent Act have been used
and how far the standard of the minting
of coims has been maintained. We known
that the value of rupee is falling rapidly,
at the same time, even the quality and the
content of our coins are also falling. Not
only the prices soar but even the coins
somelimes begin' to soar because of the
light material of which they are made.
Look at these 3 p. or 2 p. coins, even if
you put them on the table, they simply
fly away.

It may be poiated out here that in
Tamil, money is denoted by the word
“Nanayam™- The word “Naniyam™ means
not only money but also means integrity,
honesty and confidence. That is attribu-
table to money. When money has stabi-
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lity and durability, then only they attach
value to money. But here the money value
18 s0 much falling that even the quantum is
not being maintained. As I said, the coins
are very light and poor in form an in
content.

In olden days, in the British days, one
rupee coin and, I think, half—anna coin
also used to contain other languages, that
is, Tamil and Telugu, etc.

But nowadays we find omly the Hindi
inscription with the English word ‘India’ ;
all the other things are in Hindi. While
I have no objection to Hindi being there,
I do not know why they have left the
practice which was obtaining in British
days of noting all the possible linguistic
denominations. At least in the present
10-rupee coin which they are going to
issue and where there will be a lot of space
available, they can inscribe all the langu-
agns, at least my own language, Tamil.

The, on the occasion of the first Cente-
nary of Gandiji's Birthday, they have said
that they are going to issue half a rupee
and quarter rupee coios ; I do not under-
stand why they cannot issue a 10-rupee
coin on this occssion. Why should they
reduce it to half a rupee and quarter rupee,
wheras the FAO is being commemorated
with the issue of 10-rupee coin 7 Gandhiji
can also be respected with the issue of 10-
rupee coin.

Then, when we go to the Bank, we are
asked to write, suppose it & 50 P., “fifty
Paise”. You can import words from one
language to another, but importing grammer
from one danguage to another is something
peculiar. I can also write this word ‘Paisa”
in my language, but when it comes to the
question of adopting the plural form, due
regard. should be given to the grammatical
peculcrities of the language wherein it is
used.

Hore in English we are asked to write
the word ‘Paise’ as the plural form of
‘Paisa’. The plural form of ‘Paisa’ should
be ,Paisas’ and not ‘Paise’ as in Hindi.
You can import the word from ooe langu-
age to another but not thre grammar also.

These things should be borpe in mind
when they issue the new coins.
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SHRI PILOO MODY (Godhra):
Unlike my hon. friend who is more in-
terested about what language is printed on
a coin, I must comfess that I am more
interested in the silver content of it and
1 camaot see the Government doing justice
even to the coins that it is about to strike
because bhaving produced tender worth
Rs. 20 million...

SHRI SEZHIYAN;
Fupees.

I is 2 milliog
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SHRI PILOO MODY: No, it is 20
million rupees.

(Amdr.) Bill

Incidentally, he is a Master in Mathe-
matics and Statistics.

MR. DEPUTY SPEAKER : He
knows language but you know Mathematics
better.

SHRI PILOO MODY ; Now you have
got a confession on the floor of the
House. To produce tender worth Rs. 20
million they are going to spend only Rs. 15
million.  Therefore, 1 think the Govern-
ment must be anticipatiog in future further
inflation and a further drop in the value
of our money, since they are going to
produce coins that are already devalued
to the extent of 25%;.

I would very much like - that the
Government produces certain coins which
will maintain their intrinsic value. You
know what has happened to our paper
currency over the last many years. It has
lost all its value. Today it is just a piece of
paper. I think even the attitude of the peo-
ple this country towards such legal tender
has somewhat depreciated. The devalued
money in this country, from what I can
see from the budgetary propasals, is going
to the devalued further. In fact I would
be very surprised if within another year
they did not have to devalue this currency
once again, and if we do not, it will be
sheer cussedness and there will be no
economic reason for not devaluing our
currency.

And now, they are about to strike
some coins. 1 hope that the coins will
not be struck with a purpose to inflate the
vainglory of the party itself. Several
artistic designs can be made with no
resemblance whatsoever to the head of
one man or the bust of another. Coins
which, for the sheer beauty of them,
might be worth preserving, because, the
greatest service that the people of this
country can render to this Government, is
to lift all two million coins that they
produce and keep them at home and hoard
them and thus making hoarding pleasura-
ble. I hope the coins will also be some-
what better-looking than they have been
in the past. I might, before I stop, re-
commend to the Government that since jy
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is on this spree at the moment it might
think of striking some gold coins also.

MR. DEPUTY SPEAKER: Why
do not you submit some designs puiting
all these ideas ? That would be of help
to the Finance Minister.

SHRI PILOO MODY : As a profes-
siopal man, I work for a fee. As a
Member of Parliament I cannot accept it.
I hope that they will think of striking
some gold coins also, because ultimately
something of intrinsic value must be
created in this country. Thank you.
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SHRI SRINIBAS MISRA (Cuttack) :
T must start with a story or rather something
which is a commonplace occuraoce every
day. Now a days we must have seen that in
the buses and trains, the beggars come and
ask us only for 25 paise. They do not start
with one paisa, two paise or 5 paise
or 10 paise coins, but now they ask
straightway for 25 paise coins. Our
Government seem to be very much anxious
that we should all learn sanyasa, They
have been successful in that because child-
ren and in fact even we ourselves do not
care for an one paise coin. It has no
value. Moreover, if it is to be carried, it is
a mere burden only. That lays down one
of the criteria for choosing of coins. The
coin should not be wvery heavy ; the
number of coins for the purpose of a
transaction should not to be too big;
sccondly, the coin must bear the wear and
tear and thirdly, it should be easy from
the point of view calculation. So far, our
Government have not succeeded in laying
down the number of years for which our
coins should last, whether it should be
five years or ten years and so ou. We find
that sometimes after every five years or
ten years they withdraw some coins. There-
fore, there has been no necessity to lay
down the period.

If Government want to issue any com-
memorative coins for some face value,
whatever be the intrinsic value, then they
can do so without making those coins
legal tender. Why do they want to make
them legal tender and why they do want
to amend the Act for that purpose to give
them power to issue coins of the denomi-
pation of Rs. 1007  Will those coias havg
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the fineness that is applicable to us, SHRI SRINIBAS MISRA 1 We do
namely 1916.6 7 Will the hon. Minister not knew. Again, what will be the fine-

be in a pesition to assure us that the
fineness will be at least .916 or 900 ?

As we have seen, the smaller coins
have no value. They could as well be
minted on tin-plates or even om hard
cardboard.

Are Government going to mint these
commemorative coins of Re. 1 face value
with that much of intrinsic value 7 1 can-
not conceive of a Rs. 100 coin having
that much of intrinsic value because in a
coin of that denomination, the intrinsic
rupee value of the coin cannot be there ;
if it has to be the intrinsic value of even
100 times that of the rupee coin, even that
would be difficult, because the silver con-
tent would be a hundred times and we
shall not even be able to carry it. It cam
only be like a shield which is given away
by way of prizes. If Government want to
mint such coins, let them do it but without
making them legal tender.

SHRI PILOO MODY : Ewven the
Deputy Minister of Finance would not
be able to carry it. Only the Minister of
Parliamentary Affairs would be able to

carry it.

SHRI SRINIBAS MISRA : But we
find that they are going to make them
legal tender also. We can tender money
for that coin and on payment of money
we can get that coin also. We have never
seen so far Rs. 10 or Rs. 100 coins in our
country. Ever since the advent of coins
we have never seea so far coins of such
high denominations. The highest denomi-
nation coin which we had seen during the
British rule was the British sovereign,
but we have mever seen Rs. 10 coins. But
now Government are going to issue Rs. 10,
Rs. 25, Rs. 50 coins and even Rs. 100
coins.

What will be the wear and tear of such
coiss if we want to provide for the
minimum silver content of these coins ?
What will be the mature of the alloy 7
Will it be am alloy of tin or copper or
zinc or what else ?

MR. DEPUTY-SPEAKER ; It might
be gr.-id gl30.

ness of those coins ?

There is also the question of expenses.
The minting of these coins would be more
expensive than the printing of the notes.
The wear and tear of the coins will also
make the country lose the silver and other
valuable metals which would be used in
those coins. Further, it will also facili-
tate counterfeiting. As you know, beyond
the borders, Indian currency is being
counterfeited both in coins and in currency
notes. Inside our country also, I am sure
the hon. Minister must have known that
there are machines for minting coins which
have been discovered and the cases are
going on in the courts in respect of those
cases.

If Government want to have comme-
morative coins for Rs. 10, then it is high
time that they issue such coins in memory
of great personalities like Gandhiji, Netaji,
and others; there are many such
personalities, and I cannot off hand go on
enumerating all of them. Commemorative
coins should be brought out in their
memory also which could be kept by the
people, or as my hon. friead Shri Pillo
Mody said, could be hoarded and kept as
heirlooms but not as legal tender.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : [ just wanted to know
whether they would confine this new coinage
only to silver. From the statement of
objects and reasons, it looks as if they
have got only silver in their mind. Ifit
is silver only, it is not always possible, as
my hon. friend has said, to have a higher
denomination of Rs. 100, unless they say ‘It
is 100'. If they want simply to say ‘It is
100", why should they go to metal T Paper
is as good as the metal. They are produc-
ing good paper in the Securlty press on
which they also collect excise duty.

But if they want to have it in silver or
gold, let them say so. Let it be made
clear whether we are going to have these
higher desomination coins in silver or
gold or only in paper. IF it is silver or
gold, what would be its fineness ? These
things should be made clear because the
clause iuself is very vague and the amend-
ment does not §dd to the clarity of thy
thing. ' '
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it s o - S, AT MR. DEPUTY-SPEAKER : The ques-
Tewil ¥ @ faw ¥ Aifvs s A gy Hon e

" “That the Bill further to amend the
wT FE AL 4T O THTH TEA W Indian Coinage Act, 1906, be taken into

wifarr Y 2 1 dar s &7 g of # consideration”.

sam W he s A iav e fF The motion was adopted.

THo To o ¥ dFwIfen faad MR. DEPUTY-SPEAKER : We will
FIX 3 AT F Hd EL] +fr 59 faas take up the clauses. There are ne amend-

ments to clauses 2 and 3.

wr&mmﬁlﬂiﬂﬁ'i"m“ The question is :

JoId Y §, % graw ¥ faw fadew “That clauses 2 and 3 stand part of
< faaTe X o For fawr g9 pd

g | f & ga%T waTT Fer 3P w The motion was adopred.,

ST E | Clauses 2 and 3 were added 1o the Bill.

w feg F oA A AT gE arg  Clause 1—(Short Title and Commencement)
aATaE IET A ﬁ@‘ g. fore & il TRy Amendments made :
a6 ¥ wawe ox favh ord w0 AT g Poee % Res
¥ g9 W Al o ogfa ¥ faed o for 1967

substitute ““1968". (2)
wt ¥ gwa o afwf 8, ffem w0

¥ grT 39 < faaw Exuifl for line 5, substitute—**(2) It shall come
into force om such date as the
ag W Fgr a4 § fr ¥ faed s Central Government may, by noti-
¥ T FEAT AT ; I 9T AT QA AT Sen the ookl Cemes; g
int™.
o & fe=ard & fag r =ifgga § point™. (3)
o N § g & 5 W I g (Shri Morarji Desal)

%ﬁ; ST T #Y T F feemed & W% h;!R. DEPUTY-SPEAKER : The ques-
- tion is :

SEFY FATET & AT AFT | @AY AH- “That clause 1, as amended, stand-

a0 gaEdl w1 ag fau &0 =fgn & part of the Bill”.

Y I FT I FIE'T ﬂ"‘l‘l’ ) 98 T F The motion was adopred.

® ¥ I9qT @AT |

g AT & fr fed & saw
wY wawr difwa g9t Fear ST w@r ) W=

®TX ¥ ZTT §F 9 faure fqr iy Amendment made :
Page 1, line 1,—

oz W gwm fmm o dEw for “Eighteenth"
ai§t % foed 07 99 ; 7 F fasr of substigute “‘Nineteenth”. (1)

Clause 1, as amended, was added to the Bill,

Enacting Formula

Fiw I €@ T T fasre fear o (Shri Morarji Desai).

AT | _ MR. DEPUTY-SPEAKER : The ques-
A Hﬂ:ﬂ FY AT a’ﬂﬁ" tmn“-nl

W W T T STETRR,  pmended, sand por ot e B

fogersT # s i I The motion was adopted,
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The Enacting Formula, as amended, was
added ro the Bill.
The Title was odded to the Bill.

SHRI JAGANNATH PAHADIA : |
beg to move :

“That
passed.”,

the Bill, as amended, be

MR. DEPUTY-SPEAKER : Motion
moved :
“That

passed."

the Bill, as amended, be

SHRI SRINIBAS MISRA :
Minister in charge of the Bill is present,
why should he pass on the respomsibility
of moving for its passing to somebody
else ? .

MR. DEPUTY-SPEAKER : 1 think
your objection is that he was present here
and he must move it. That is all.

SHRI SRINIBAS MISRA : Why is
somebody else moving ? Let him move
that the Bill be passed.

MR. DEPUTY-SPEAKER :

tion is :
“That
passed.”
The motion was adopted.

The ques-

the Bill, as amended, be

SHRI TENNETI VISWANATHAM :
We are not saying this for fun. We must
follow the rule. The Bill may be very
small ; the coins may be of no conse-
quence. All the same the procedure must
be followed.

MR. DEPUTY-SPEAKER : It is too
late in the day. Had vou taken that objec-
tion at an earlier stage, I would have consi-
dered it very valid.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : The Bill is piloted
by him ; therefore, he has to move. Other-
wise, 1 would have moved it.

SHRI SRINIBAS MISRA : The rules
de not recognise any pilot. Rule 93 says
that the Member-in-charge may move that

When the

the Bill be passed. The Member-in-charge
is present ; it is in his name that the Bill
stands. Shri Morarji Desai is here. If
he is absent any Member of the Cabinet
can do that.

MR. DEPUTY-SPEAKER : The Mem-
ber-in-charge is interpreted by you in a
Very marrow way.

SHRI RANGA (Srikakulam) : Please
do pot give any ruling now.
MR. DEPUTY-SPEAKER : As [ said

carlier, if you had raised it at the initial
stage, that would bave been valid. The
Bill bas been passed and we should take
up the next business now.

15.32 brs.

GOVERNMENT (LIABILITY IN TORT)
BILL

THE DEPUTY MINISTER [N THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : Sir, I beg to move :

“That the Bill to define and amend
the law with respect to the liability of
the Government in tort and to provide
for certain matters connected therewith,
be referred to a Joint Committee of
the Houses consisting of 45 members ;
30 from this House, namely :—Shri K.
Anirudhan, Shri N. C. Chatterjee, Shri
R. R. Singh Deo, Shri Devinder Singh,
Shri Anirudha Dipa, Shri Shri Chand
Goyal, Shri R. M. Hajarnavis, Shri §.
Kandappan, Shri Brij Bhushan Lal,
Shri Mali Mariyappa, Shri Srinibas
Mishra, Shri H. N. Mukerjee, Shri
Amrit Nabata, Shri K. Narayana Rao,
Shri M. Narayan Reddy, Shri Moham-
mad Yunus Saleem, Shri A. T. Sarma,
Shrimati Savitri Shyam, Shri A. K. Sen,
Shri N. Sethuramane, Shri M. R.
Sharma, Shri Narayan Swaroop Sharma,
Shri Biswaparayan Shastri, Shri T. M.
Seth, Shri Devendra Vijai Singh, Shri
Mudrika Sioha, Shri G. Viswanathan,
Shri 8. Xavier, Shri Ram Sewak Yadav,
Shri P. Govinda Menon, and 15 mem-
bers from Rajya Sabba ;

that in order to constitute a sitting
of the Joint Commitiee the quorum



